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 A.KeChatterjeer V,C.,

The pstitioner while yorking as Deputy Chief Electrical
Enginesr» Jamelpurs wag served with @ major penslty charge
sheet dated 11.8.1994 yherein allegations wyere made that he
had committed gross misconduct in 1988-89 by entertaining the
irregular and incomplete requisition from the Sr.glectrical
Foreman and floated tendears fer oﬁﬁo@%iVOﬂpurchaso of certain
materials at an exorbitant rete yithaut verification. The
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petitioner has challenged the: DA procesding initiated on the basis
of such charge gheet which is still pending on varjious grounds

and has filed the instant application on 16.10.1996 for quashing
the same and for other relisfs, ..

2. Thes respondents in their replyf:::tod that the casge yas
investigated by the SP» CBI» Patna and all original documents are
in his custody. It was said that an inquiry of ficer was duly
appointed and his report is awsited. The grounds on which the
pstitioner sesks quashing of the charge sheest are digputed.

3. Ws have heard the ld.counsel for both the parties and perused
the records before us. It hiag been brought to our notics that
during the pendency of this proceedings an order was passed by

the inquiry officer on 22.7.1997 uherein it uas recorded that the
progecution case yas closed and statement of deFonéa was submitted
by the petitioner who did not cite any defence witness nor he
appeared as his Own witness., The I0 had also recorded that the
hedring was concluded andbths presenting of figer and the petitioner
were directed to submit théir respactive briefs by 4.8,1897 and
11.8.1997 and in case briefs yere not received by such datess the

report gould be finalised without the brief. Thus it appears that

the date for submission for the brief by the petitionar is already

over and the DA proceseding is in the conclud ing atﬁgo. In such
circumstancesr. uwe propose to give a firm direction to the authori-
ties to complete the DA proceeding within a specif ied period.

4, Lld.caunsel for the petitioner has stated that he was due

to retire in January next year and as suchs the OA proceeding
should be concluded yith utmost expedition. The ld.counsel For the
respondents on the other hand hag gtated that since the Railyay
Board has also a function in this regard, a reagonable time should
be granted,

5. Considering the submissione made by the ld.counsal and in
vieuw of the fact that the pstitioner has already suPFered agony

for abaut thrao yedrss we are of the opinion that the DA proceeding
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should be concluded within eight wseks.

6. On the aforesaid premisesr the 0,A. is disposed of with
a direction upon the respondents to ensure that the DA
progceeding which is noy pending against the pntitioner'is
concluded within eight weeks from the date of communication
of this order.

T No order is made as to costs.
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